
ACT Do. I V  OF 1856, 

- .- 

(Aeceived tlze u8setzt of the Qovevnov Gelze?*al on the 8tlz Feb~zbu?*y 1856.) 

Ax ACT to preuelat tlze ~nolicioms or zuanton clestrzcction of Cattle. 

WHEREAS it is expcdient to make provision for the apprehension and 
punishment of persons who maliciously or wantonly destyoy 

Preamble. 
cattle ; It is enacted as follonrs :- 

I. Within the territories under the Presidency of Fort William in Bengal, 
whoever is charged with maliciously or wantonly ca~~sing  

Malicious or wanton 
destruction of cattle to the death of any cattle, the property of another, may be 
be proceeded against proceeded against ill the mode prescribed in ~edtion XXV 
under Regulation XX. 
1817 as a heinouo of- Regulation XX, 1814 of the Bengal Code, for proceeding 
fence. 

against persons charged with a heinous offence, and shall, 
on conviction before a Magistrate or other OEcer exercising the powers of a 

Magistrate, be liable to imprisonilzent with hard lgl~or for 
Punishment. any period not exceeding three yeam, or, at the discretion 

of the said Magistrate, may be committed for trial before the Sessions Judge, 
and, on conviction, shall be liable to inlprisoninent with hard labor for auy '. 

period not exceeding nine yews. 

Provisions of ~ c t  11. The provisions of Act XVI of 1850 shall be appli- 
XV1- cable to persons convicted of offences under this Act, 

-. -.A- 

Ofticc Supdt.. Gout. l'riuliu:..--So. 2121. L. C.-31-8.60-100. 


